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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELI
Orviginal Application No. 596 of 2025
INTHE MATTER OF:

National Medha Centre Co-( )perative House Building Societ) Ltd. & Ors

. Applicants
Versus
State ol Haryana & Ors,
Respondents
INDIEX l
Sr. No. Particulars ~ Page ]
._ ‘ | |
! RIEPLY ON BEHALEF OF RESPONDENT NO. | | -2 |
| & 3 ' |
Fepi Rt s I
2 Copy of Consent to Establish (Annexure R-1 l(,o“"j 3-15 |

Place: New Deihi
Date: 0R.01.2026

THROUGH

Sh. Rahul Khurana, Advocate A-174 A.
3rd FFloor.

Detence Colony. New Delhi-110024
I--Mail i1d: rkhuranalegali gimail.com
Mob No.: 9811894060
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Oviginal Application No. 596 of 2023
IN THENMATTER OF:

National Media Centre Co-Operative House Building Society [1d. & Ors.

.. Apphicants

\Versus

State of Harvana & Ors

..Respondents

REPLY BY WAY OF AFFIDAVIT ON BEHALF QF
RESPONDENT NO. 1 & 3 ie. ACS, ENVIRONMENT
DEPARTMENT AND HARYANA STATE POLLUTION
CONTROL BOARD IN COMPLIANCE OF ORDER DATED

27.11.20235

| Akansha Tanwar. Regional Officer, Haryana State Pollution Control Board.
Gurueram Revion (North), Gurugram. Haryana. do hereby solemnly attirm and declare

as undern

>

| That 1 am the authorised representative ol Respondent No. 1 & 5 1e. ACNS,

\ : : . ar PC ' >
Cnvironment Department & Haryana State Pollution Control Board (HSPCB) in the

above captioned matter and am well conversant with the facts and records of the

case. | am competent to swear this atfidavit.

2

[hat the present Ornginal Applhication has been filed by the Applicants alleging 1ssues
relating to the construction. relocation and proposed installation ot DG sets and a

cooling tower by Respondent No. 8. namely DLEF Limited

vis Hon'ble Tribunal vide order dated 27.11.2025 was pleased to 1ssuc notice
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equirement of 60.900 kW and proposed DG set capacity of 67.500 KVA,
(ter obtaining  Environmental  Clearance from the State Environment Impact

\esessment Authority (SETAA) and other statutory approvals from the concerned

authoriues

5 That the Consent to Establish (CTE) has been oranted by the answerng Respondent

strictly 1n consonance with the conditions stipulated in the Environmental Clearance

Copy of CTLE s attached as Annexure R-ILLOU,) ;
(. That the issuc relating 1o the (inalizauon ol location tor installation ol DG sets and

nstruction of coohmg towe does not falls under the ambit of answerng respondent
& b —

.\U |(\ 3
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7 ‘ ) ) | \ _
that Respondent No. 8 has not vel installed the DG sets nor constructed the cooling

“\\\ ‘ " » » y . ’

crat the site. As and when Respondent No. 8 proceeds with the installation of
DGoosets and construction ol cooling tower, comphance with all apphicable
¢nvironmental norms conditions of Environmental Clearance, Consent conditions

and - statutory requirements like stack heights & emission norms shall be duly

exanuned and ensured by the answering Respondents in accordance with law

In view of the facts and circumstances stated heremabove. it is most respectiully
prayed that this Hon'ble Tribunal may be pleased to dismiss the present Onginal

Apphcation qua the answer mg Respondent, as being devord of merit

\ny other order(s) as this Hon ble Tribunal may deem fit and proper in the tacts
and circumstances of the case may also be passed

DEPONENT

Akansha Tanwar

Regional Officer

Haryana State Pollution Control Board
Gurugram Region (North)

VERIFICATION

y » \ | ’ y » ‘ »
Verified at Gurugram on this 08" day of January. 2026 that the contents ot the above
affidavit are true and correct to my knowledge and belief based on official records and
nothing matenal has been concealed theretrom

DEPONENT

Akansha Tanwar
Regional Officer

Haryana State Pollution Control Board
Gurugram Region (North)

? R
;3 DISH CHANDE
AJd‘:t?b[o)‘ﬂ 8§ Notary Public

Distt. Coufts, Gutugram
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——— HARYANA STATE POLLUTION CONTROL 3 i
M1 g BOARD |
e Gurgoan North Vikas Sada, Ist Floor, Near DC Court,
Gureaon Ph. 0124-2332775
Website: www.hspeh.govin L-Mail - hspch.phlia sifymail.com

Telephone No.: 0] TI.257787N-T3

M

No. HSPCB/Consent/ @ 3299623 19GUNOCTEO6766889 Dated:30/07/2019

To.
M/s: SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL Ol
INDIA)INBLOCK VDLECITY PHASE ITSECTOR 25
BLOCKSDLEFECITY PHASE 3SEC 25A GURUGRAMI
GURGAON
122002

Sub. : Grant of consent to Establish to M/s SHOPPING/ COMMERCIAL
BUILDING ON 32.36 ACRE SITE (MALL OF INDIA) IN BLOCK V DLE
CITY PHASE 11 SECTOR 25

Please reter to your application no 6766889 1eceived on dated 2019-07-12mn

regional oftice Gurgaon North
With reference to your above application for consent to establish, M/s SHOPPING

COMMERCIAL BUILDING ON 3236 ACRE SITE (MALL OF INDIA) IN BLOCK V DLF
CITY PHASE 11 SECTOR 25 is here by granted consent as per tollowing specification/Terms

and conditions.

Consent Under

AIR/WATER

Period ol consent

Industry Type

|
1
30/07/2019 - 050572026 ]
1

Building and construction project having waste water generation more than
100 KLD

(ategory

RED sy B O O P

Investment(In LLakh)

otal Land Area (5
meicr)

-—

_inm()() | _ ik
| 30956 07

[otal Burltup Arca (Sq

1057114 1 |

mc!cr)

Quantity ol efluent

| Trade

00 l\l Day

2 Domestic

1171.7 KL/Day |

Number ol outlets

| 0 I SRR TR

Viode ol discharge

| Domestic

Used for hortculture, flushing & other misc

2 Trade

UL o —— e — i {

: PSS S LN

Permissible Domestic Effluent Parameters Lt e _ S ot -

1. BOD

30 my/|
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e e
2. .COD 250 me/l
f._ | — —
3 | SS FOO mo |
S L = - L marn
| S—
4 ON G 10 my/| Y aepaany
to O R ALY - L —— DR
S. pli S591() - - | R
Permissible Teade Etluent Parameters
p— ———e — e ———— e
: |
1 NA [0/l
| ——
Number of stacks W I | . ——————

} —
4 —

Height of stack

1. Stack attached to 206 Meter
no. DG oscts having
capacity 2000 KVA
CCdC ll
=
Permissible Emission parameters

I NA 0

B e ——

Capacity of boiler
1. NA 0 Ton/hr

Type of Furnace

r - — ——ae

1ONA (0

-— - —— -

' Ivpe of Fuel
r__..L
_{ l l_)_{L‘\L‘l a lz 1.9 KL/day

Regional Officer, Gurgaon North
Harvana State Pollution Control Board

Terms and conditions

. The mdustry has declared that the quantity of effluent shall be 1171.7 KL/Day 1.¢
OKL/Day tor Trade Effluent, 0 KL/Day for Cooling, 1171 7 KL/Day for Domestic

and the same should not exceed .

T'he above 'Consent to Establish"1s valid tor 60 months from the date of 1ts issue to be
extended for another once year at the discretion of the Board or till the time the unit
starts its trial production whichever s earlier. The unit will have to set up the plant
and obtam consent durig this perod

ro

3 [ he officer/official of the Board shall have the night to access and inspection of the
industry i connection with the varous processes and the treatment facilities being
provided simultancously with the construction ot burlding/machimery. The etfluent
should contorm the cftluent standards as apphcable

4 That necessary arrangement shall be made by the industry for the control of Air
Pollution betore commissioning the plant. The emitted pollutants will meet the
cmisston and other standards as laid/will be prescribed by the Board from time to time

[he apphceant will obtain consent under section 25726 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 ot the Air (Prevention &
Control of Pollution) Act, 1981 as amended to-date-cven before starting tnal
production )

N

0 [he above Consent to Establish s turther subject to the conditions that the unit
complics wiath all the Taws/rules/decisions and competent dircctions of the
Board Government and 1ts functionaries in all respects before commissioning of the
operation and durng its actual working strictly, ;

/ NoO HI=-Process of POSE-Process nh|cvlmn;|h|c cmission or the Cl'ﬂllcnl will be atlow cd. |l‘
the scheme furmished by the umit turns out to be defectuive inany actual experience
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Thk‘ Fleotr
L\‘”U\_\' ')L‘P-\IH\\CIH will give (mly emporary connechron and pcl'm.mun

C m et . ‘
‘\ nection to the unit will be given atter venlyimg the consent granted by the Board,
oth under Water Act and A Act

9
Uit will raise the stack herght of DG Set/Boiler as per Board's norms

10 - |
Unit will mamtam proper logbook of Water meter sub meter betoresatter

commisstoning
|l Fhat in the case of an imdustry or any other process the activiry 1S located in an ared
approved and that mn case the activity s sited v an restdential or mstitutional or
commercial or dgll(.‘lllllllill area. the nec ¢ssary permission tor siting such mdu\lr) and
process i an residential or mstitutional or commercial ol agricultural area or
controlled arca under Town and Country Plannimg laws CLU o1 Municipal laws has 1o
be obtamed trom the competent Authonty m law permitiing this deviation and be
\llhlnlllk‘d i Ullgllhll \\lll] 1he FCquest for consant to (\|\\l.ll\

< [hat there s no discharge directly o mdirectly from the unit or the process imto any
mterstate river or Yamuna River or River Ghagga

R

13. That the mdustry or the umt concerned 1s nol sited within any prohibited distances
according to the Environmental Laws and Rules. Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution € ontrol Board

14 That of the unit 1s discharging its sewage or trade effluent into the pubhic sewer meant
o receive trade effluent from mdustiies cte then the permission of the Compctent
Authority owing and operating such pubhic sewer giving permission letter to s unit
shall be submitted at time ol consent to operate

15 That 1t at any time, there 1s adverse report trom any adjoming nerghbor or any other
ageneved party ot Municipal Comnuttee ot 71la Parishad or any other public body
agamst the unit's pollution, the Consent to Estabhish so granted shall be revoked

1. That all the financial dues required under the rules and policies ol the
Board have been deposited m full by the unit tor this Consent 10
"stablish.

¥E In casc of change of name from previous Consent 1o I-stablish granted, tresh Consent
to Establish fee shall be levied

IR, Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource

|9 That the unit will take all other clearances from concerned agencies, whenever
required

20, That the unit will not change its process without the prior permission of the Board

2| That the Consent to Establish so granted will be invahd, if the umit falls in Aravah
Area or non conforming arca

J
2

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage ol Hazardous waste and will undertake not to
dispose otf the same excepl for pit in their own premises or with the authonzed

disposal authority

23, That the unit will submitan undertakimg that 1t will comply with all the specitic and
general conditions as imposed 1 the above Consent 10 Establish within 30 days tailing
which Consent to Establish will be revoked

24 That unit will obtain EIA from Mok, | required at any stage

In case of unit does not comply with the above conditions within the stipulated penod,
Consent 1o Establish will be revoked

19
N
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0 [hat unit will obtain consent to operate from the board before the start ol product

ALy LY

Specttic Conditions

Other Conditions

I. The unit will take consent to operate before the occupation of the project. 2. The unmitw il
install the project only on the land for which Town and Country Planning Department has
given licensee, 3. The unit will comply all the terms and conditions ol the Eny ironmental
Clearance granted by the SEIAA, Haryvana. 4. Unit will obtain prior NOC/Permission from
central Ground Water Authority in case under ground water resource is used. 3. The NOC 1S
valid only for such land within this project which is under ownership ol project proponent. 0.

I he unit will install adequate acoustic enclosures/chambers on their DG SETS with proper
stack height as per prescribed norms to meet the preseribed standards under EP Rules, 1986. 7.
Ihe unit will not do any construction work of their project till the renewal of license from Town
& Country Planning Department and the CTE so granted will become null & void il the unit
(ail (o renew their hieense for their project from Town & Country Planning Department. 8. The

anit will install the adequate sewage treatment plant to meet the standards preseribed under
EP Rules 19806

Kuldeep Singh

Regional Officer, Gureaon North

Harvana State Pollution Control Board
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HARYANA STATE POLLUTION CONTROL BOARD

i

T Y« By
agrs

s Gureaon North Vikas Sadan, Ist Floor. Near DC Court,
Gurgaon Ph.0124-2332775 Cmail:-
hspebrogrn(@ gmail.com
Websites www irocmms.ic.n E-Mail - hspchhola ematl.com

Telephone No.: 0172-2577870-73

e

No. HSPCB/Consent/ @ 329962321GUNOC [ 10353422 Dated:15/04/2021

lo.
Vs s SHOPPING/ COMMERCTAL BUILDING ON 32.36 ACRE SITE (MALL OF
INDIA) IN BLOCKVDLFCITY PHASE 1 SECTOR 25
BLOCKSDLE CITY PHASE 3 SEC 25A GURUGRANMI
GURGAON

122002

Sub. : Grant of consent to Establish to M/s SHOPPING/ COMMERCIAL
BUILDING ON 32.36 ACRE SITE (MALL OF INDIA) IN BLOCK V DL
CITY PHASE 11 SECTOR 25

Please refer to your application no 10353422 recerved on dated 2021-03-05 1n

regional office Gurgaon North
With reference to your above application for consent to establish,M/s SHOPPINGy
COMMERCIAL BUILDING ON 3236 ACRE SITL (MALL OF INDIA) IN BLOCK V DLE

CITY PHASE II SECTOR 25 1s here by granted consentas per tollowing specitication/ Terms

and conditions

f(?nnscnl Lnder AIR/WATER

!

4

B & i
i Period ol consent 5/04/2021 - 05/11/2027

|

l s
JIndustry Type
| than 100 KLD m respective “'_”“"" I_mull-up areil

-

- RED

| 4551000

Category

L Investment(In Lakh)

3uilding and Construction projects having waste water gencration more

|

Total Land Arca (Sq.| 1309561
Ln1C|CIJ _ v S e

- -—

Total Bultup Area (5q. 10571140
| mcch . | G s

———— i ————————

| . v &
Quantity of effluent

=
1. Trade 0.0 KL/Day

[

2. Domestic ,IIZ“IJKI_I_)I\ 5 AN

(Numberofoutlets |10

i ’ .
Mode of discharge

| l‘)gm)c\nc U\c_gl_ lor _l)_qul_ull__un'g,ﬂmlnng & other misc

——————————

———

2 l‘l':!(ic -

A

fluent Parameters

b() m.:z'»!

e —

f_l’vrmissihlc Domestic I,

. BOD

|
i ———
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—————————" —— —— P

2 COD 250 my/l

1TSS 100 my |
4 O&G o [fomgln -
t.-f_-u'_'__ 193580

Permissible Trade EtTaent Parameters

I.NA my |

!’\_llllll\'l of stacks L I A . e a—

|
| ||cig|ll ol stack

I Stack attached to 20| 6 meter
no DG osets having
capacity 2000 KVA

cach

Permissible Emiassion parameters o

I NA

Capacity of boiler
I NA Ton'hr
| Iype ol Furnace
. NA

'l‘\'pc ol FFuel
| — . —

| Diesel 21.9 KL /day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board
Terms and conditions

. The industry has declared that the quantity of effluent shall be 1171.7 KL/Day 1.¢
OKL/Day for Trade Fffluent, 0 KL/Day for Cooling, 1171.7 KL/Day for Domestic

and the same should not exceed .

o

T'he above 'Consent to Establish' 1s valid for 60 months from the date of its i1ssue 1o be
extended for another one year at the discrction of the Board or tll the time the unit
starts ats tnal production whichever is earlier. The unit will have to set up the plant
and obtain consent during this period

3 Lhe oficerotticial of the Board shall have the right to access and mspection of the
mdustry m connection with the various processes and the treatment facilities being
provided simultancously with the construction of butlding/machinery. The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution betore commissioning the plant. The emitted pollutants will meet the
emission and other standards as laid/will be presenbed by the Board from time to time

5. The apphicant will obtam consent under section 2526 of the Water (Prevention &
Control ot Pollution) Act, 1974 and under section 21/22 of the Arr (Prevention &
Control of Pollution) Act, 1981 as amended to-date-even belore starting trial
production

6 The above Consent to Establish is further subject to the conditions that the unit
complics with all the laws/rules/decisions and competent directions of the
Board’Government and its functionaries in all respects before commissionine of the
operation and durimg s actual working strictly. ‘

7 NO m-process or post-process objectionable emission or the effluent will be allow edaf
the scheme furmshed by the anit turns out to be defecuve in any actual expenence
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[he Electicity Department will give only temporary connection and permanent

connection to the umt will be grven after ventyimg the consent granted by the Board,

both under Water Act and Air Act

Umit will raise the stack height of DG Set/Boiler as per Board's norms

Uit will mamtaimn proper logbook ol Water meter sub meter betoresalter
commissioning

That i the case of an mdustry or any other process the activity is located in an area
approved and that v case the activity s sited i an residential or institutional or
commercial or agnicultural area, the necessary permission for siting such mdustry and
plULC\\ e an lc.\ld\‘nluﬂ or mstitutronal or commercral ot .If_'ll\ll||lll‘l| Jred ol
controtled arca under Town and Country Planming laws CLU or Municipal Taws has to

be obtamed trom the competent Authority i law permitting this deviation and be
submitted n ortgmal with the request for consent to opcrate

That there 1s no discharge directly or indirectly from the unit or the process into any
mterstate river or Yamuna River or River Ghaggar

That the industry or the unit concerned 1s not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board

That of the umit1s discharging 1ts sewage or trade effluent into the public sewer meant
to receive trade effluent from industrics cte then the permission of the Competent

Authonty owing and operating such public sewer giving permission letter to s unil
shall be submitted at time ol consent to operate

That it at any time, there 1s adverse report from any adjoriming neighbor or any other
aggrieved party or Municipal Comnittee or Zila Parishad or any other public body
against the umit's pollution; the Consent to Establish so granted shall be revoked

That all the financial dues required under the rules and policies of the

Board have been depostted i full by the unit for this Consent to
Lstablish

In casc ol change ol namc rom previous Consent 1o Establish granted, fresh Consent
to Establish fee shall be levied

Industry should adopt water conservation measures to ensure mimimum consumption
of water in thewr Process. Ground water based proposals of new industries should get

clearance from Central Ground Water Authonty for scientific development of previous
resource

That the unit will take all other clearances from concerned agencies, wheneves
required.

That the umt will not change its process without the prior permission of the Board

That the Consent to Establish so granted will be ivahid, 1f the unit falls in Aravali
Area or non conforming area.

That the umit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to

dispose oft the same except tor pit in their own premises or with the authorized
disposal authority

That the unit will subnut an undertakimg that it will comply with all the specihic and

general conditions as imposed in the above Consent to Establish within 20 days tailine
which Consent to Establish will be revoked

That unit will obtain EIA from MokEF, if required at any stage
[n case of unmit does not comply with the above conditions within the stipulated period.
Consent to Estabhish will be revoked
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20 [hat umit will obtain consent to operate 1
dCLIVITY

Specitic Conditions

Other Conditions :

om the board before the starl ol pr

oduct




L. The project proponent will obtain all necessary clearances from all concerned departments,
2. Project proponent will not change the quantity ol domestic clMMuent/trade elfluent/an
cmission without prior permission ol the Board, Project Proponent will obtaimn prior C 10O
hefore starting of production and apply tor CTO/Z CTE Extension at least 90 days before CApIry
date of this CTE expansion. 3. Project Proponent will install STP/ETP/ACPM along with the
main project. 4. Project Proponent will install adequate acoustic enclosures/chambers on then
DG SETS with proper stack height as per preseribed norms to meet the preseribed standards
under EP Rules. 5. Project Proponent will comply with the provisions of Water Act. 1974, \ir
\ct. 1981, Solid Waste Manacement Rules, 2016, Hazardous & Other Waste Management
Rules, 2016, Plastic Waste Manacement Rules, 2016, E-AVaste Management Rules, 2076,
Battery Managements Rules, C&D Waste Management Rules, 2016& amendments and other
applicable environmental legislation. 6. Project Proponent will use only treated elffluent
supplied from Sewace treatment plant during construction phase of the project 7. That this
CTE for expansion will not provide any relaxation ‘benefit from any other
Act/Rules/Regulations applicable to the project/land in question. 8. Project Proponcent will not
discharge anvy type Treated or untreated effluent outside the premises of the project. 9. P oject
Proponent will not use in their DG set as a fuel e, pet coke, furnace oil and LSHS ete 10. Stack
emission level should be stringent than the existing standards in terms of the identified ¢ itical
pollutants. 11. Effective fugitive emission control measurces should be imposed in the process,
transportation, parking ete. 12, Encourage usc of cleancr fuels (pet coke 7 furnace oitl /LSHS
may be avoided). 13, Best avarlable technology may be used. For example usage of F AF/SAF/TE
in place of Cupola Furnace, Usage of Supercritical technology in place ol sub - critical
technology. 14, Increase of green belt cover by 40% ol the total land area bevond the
permissible requirement of 33%, wherever [easible, IS, Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant arcas, soctal forestry ete, 16
Assessment of carrving capacity of transportation load on the roads inside the industrial
premises. H the roads required to be widened, shall be prescribed as a condition. 7. Project
Proponent will not discharge anv type of effluent inside & outside ol the premises of the project
and reuse/reeycle of treated waste water be ensured. 18, Continuous monitoring ol ¢mission
and effluent quality / quantity to be installed & will connecet the same with server of CPCB and
HSPCB. 19. A detailed water harvesting plan may be submitted by the project proponent. 20,
Project Proponent will achieve zero discharge and install Latest technology ot STP/E TP and
reuse/recvele of treated effluent. 210 In case, domestic waste water genceration is more than 10
KD, the industry may install STP. 22, Dumping of waste (fly ash. slag. red mud ete) may be
permitted only at designated locations approved by SPCBy/PCCs. 23, More stringent norms lor
management of hazardous waste. The waste generated should be preferably utilized in co-
processing. 24, Monitoring of compliance of EC conditions may be submitted with third party
audit every yvear. 25, Project Proponent will dispose oft then waste/spent ol of DG osets only to
authorize recvelers by the HSPCB. 26. The % of the CER may be Teast 1.5 times the slabs given
i the OM dated 01.05.2018 for SPA and 2 times for CP A case of Eovironmental Clearance
27. Project proponent will comply all the directions of CPCB i ths regard and will comply all
the orders issued by any court in this regard. 28, Project Proponent will subnnt an athdayit
recarding comphance ol above said conditions within 30 davs. 29 The above Consent to
[Cstablish is further subject to the conditions that the unit comphies with all the
Laws/rules/decisions and competent directions of the Board/Government and its functionaries in
all respects betore commissioning of the operation and duving its actual working strictly. 30,
Unit will deploy anti —smog cuns at site to comply with the above said divections & keep proper
record of operation of the same and submit action taken report to thas ofhice within 03 davs
positively, failing which action shall be initiated as per applicable Acts/ Rules /Notifications. 31,
Project proponent will comply with all the conditions mentioned in Environmental Clearance
oranted vide letter dated 04.06.2020 and submit the comphiance of the same within 90 days to
this office. 32. CTE expansion so granted is on the basis of detail submitted by the unit in online
application, CTE expansion granted will be without prejudice to any violation made by unit i
past & will be deemed revoked & turther action will be taken as per law i any lation is
observed at any stage. 33, The Project Proponent/umt will not claim any benelits on the basis ol
this C'1LE expansion in respect of past violation committed by them 34, Unit will not do any
construction work in their project without obtaining valid renewed license from DTCP and
CTE expansion will be become null and void it unit fauls to renew DTCP hicense, 35, This CTE
expansion is only valid for the area tor which umt has obtained License /CLU issued by DTCP
and Aravali clearance report from Deputy Commisstoner, Gurugram. 36, AL any stage. il any
violation observed of any above conditions at any time, this CTE expansion stands cancelled
revoked & further action will be taken as per Law/Acts/Notiticattons/ Policies Rules.

KULDEEP SINGH -

2 1 ) ]

4
-

Regional Officer, Gurgaon North

Harvana State Pollution Control Board
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HARYANA STATE POLLUTION CONTROL BOARD Sakd

S0 Gurgaon North Vikas Sadan, 1st Floor, Near DC Court,
Gurgaon Ph.0124-2332775 Email:-

hspcebrogrni@ gmail.com

Website: www.irocmms.nic.in E-Mail - hspchhotw gmail.com

Telephone No: )] 72-2577870-73

| 2

m

No. HSPCB/Consent/ @ 329962323GUNOC 40433438

To.

Dated: 17/08/

2023

M/s : SHOPPING/ COMMERCIAL BUILDING ON 32.36 ACRE SITE (MALL OF

INDIA) IN BLOCK VDLF CITY PHASE I SECTOR 25

BLOCKSDLE CITY PHASE 3 SEC 25A GURUGRAM

GURGAON

122002

Sub. : Grant of consent to Establish to M/s SHOPPING/ COVIMERCIAL
BUILDING ON 32.36 ACRE SITE (MALL OF INDIA) IN BLOCK Y DLI
CITY PHASE 11 SECTOR 25

Please refer to your apphication no. 40433438 recerved on dated 2023-08-08 1n

reaional office Gurgaon North.

With reference to your above application for consent to establish,M/s SHOPPING
COMMERCIAL BUILDING ON 3236 ACRE SITE (MALL OF INDIA) IN BLOCK V DLF
CITY PHASE I SECTOR 25 1s here by granted consent as pe following specification/ Terms

and conditions.

Consent Under

AIR/'WATER

Pertod ol consent

7/08/2023 - 0%/04/2033

A e———A S

Industry Type

3uilding and Construction projects having waste water generation more
than 100 KLD in respective of their butlt-up arca

p

Category

RED

Investment(In Lakh)

3563000

Total Land
fmelter)

\l\:d (\Ll

| 30956 1

ianml Builtup Area (5q
meler)

875074.0

!Qu:lntil} of effluent

'] Trade

[

2 Domeslic

1192.0 K1./Day

f.__- . L
' Number of outlets

|0

B —

Mode of discharge

| l_)(HllLf._\aU_L"_- N

i
3 .
j: llddk’
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— e - B ———————————

-

L. BOD

2nn ¢

Recyching/Reuse

e e

-

rermissible Domestic Effluent Parameters
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l"lll:i/l
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2. COob { SO mg/l

3 TSS ]ll()mg_l o
o o . .

4 |\Il | S S-9 ()

D | .I\‘\.II ('olntmm’ l.\‘\\lh.ll] [ O)()
;\\ll’\ 100 ml)

4 - - - —— ————— e —— _-—— — - i —— e ——— ———

O Total Nitroeen 1O me/l
L — S

-y

7 Total Phosphorus (tor | T mg/|
l
discharge into Ponds.

’l akes) S N I
*l’vrmi\\il)lc Frade Etfluent Parameters

!Ll NA mg |

ér"‘\__lllhn‘\‘l of stacks E | e

Heioht of stack
- L

| Sldkl\ att.uhcd to 6 meceter
D G Set above roofl
¢ CI

Pernassible FF'mission parameters

(1 NA

| .
I N A [on hr
Iype ol Furnace
1N A
r
Iype ol lruel
| Diescel 05 KL/day
Regional Officer, Gureaon North
Haryana State Pollution Conirol Board
Terms and conditions
l

Lhe industry has declared that the quantity of effluent shall be 1192 KL/Dav i.e

OKL Day tor Trade Lifluent, 0 KL/Day for Cooling. 1192 KL'Day for Domestic and
the same should not exceed

19

Ihe above 'Consent to Establish' 1s vahd for 60 months trom the date of its 1ssue to be
extended tor another one year at the discretion of the Board or till the tme the unit

starts ats tnal production whichever s earhier. The unit will have to set up the plant
and obtamn consent durmg this period

'J)

The officer/otticial of the Board shall have the right to access and mspection ot the
mdustry i conncction with the vartous processes and the treatment tacithitics bemng

provided simultancously with the construction of burlding/machmery. The effluent
should contorm the effluent standards as apphcable

4 That necessary arrangement shall be made by the industry for the control ot An
Pollution betore commissioning the plant. The emitted pollutants will meet the
cnussion and other standards as Lnd/will be prescribed by the Board from time to time

‘N

Lhe apphcant will obtain consent under section 25/26 of the Watet (Prevention &

Control of Pollution) Act, 1974 and under section 21/22 of the A (Prevention &

Control of Pollution) Act, 1981 as amended to-date-ey ¢n betore startinge tnal
production \
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The above Consent to Fstablish s (urther subject to the conditions that the unit
\‘mnplw\ with all the laws rules decistons and competent directions ol the
Board Government and its [unctionaries in all respects hetore commissiontng of the

operation and during its actual working strictly

Nn ll\-]‘ll‘L'L‘\\ 01 l“)\‘.lnncc\_\ ”l)‘ck“](!l]dh‘( CINISSIon ) ‘I]C L‘l”llt‘.l]l W l” I)L‘ ('\“(‘\\ Cd. ”
the scheme turmished by the unit trns out 1o be defective moany actual experience

[he Electricity Department will give only temporary conncctron and permanent
connection to the unit will be given after verifymg the consent granted by the Board,
both under Water Act and Air Act

Unit will raise the stack height of DG Set/Boiler as per Board's norms

Unit will mamtain proper logbook ol Water meter sub mecter beloresalten
commissioning

That in the case of an ndustry or any other process the activity 1s located 1 an ared
approved and that m case the activity 1s sited moan restdential or mstitutional of
commercial or agnicultural area, the necessary permission for sitimg such mdustry and
process m an residential o stitutional or commercial or agricultural arca or
controlled arca under Town and Country Planmng laws CLU o1 Vunicipal laws has to
be obtamed from the competent Authority n faw permitting this deviation and be
submitted 1 ortgimal with the request for consent to operate

[hat there 1s no discharge direetly or mdirectly from the umtor the process mto any
nterstate river or Yamuna River or River Ghaggar

That the mdustry or the unit concerned 1s not sited within any prohibited distances
according to the Environmental Laws and Rules. Notification. Orders and Policies ol
Central Pollution control Board and Haryana State Pollution Control Boar

That of the unit 1s discharging its scwage or trade cffluent into the public sewer meant
to receive trade effluent from ndustries etc. then the permission of the Competent
Authonty owing and operating such pubhc sewer giving permission letter to hus unit
shall be submitted at time of consent to opcerate

That if at any time. there is adverse report from any adjoming ncighbor or any other
agerieved party or Mumcipal Commuttee or Z1la Panishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked

That all the financial dues required under the rules and policies of the
Board have been deposited i full by the unit for this Consent to
Establish.

In case of change of name from previous Consent to Establish gl anted, tresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures o ensure mimmum consumption
of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authonity for scientific development of previous
resouree

That the unit will take all other clearances from concerned agencies, whenever
required.

That the unit will not change its process without the prior permission of the Board

That the Consent to Establish so eranted will be invahid, of the umit talls i Aravah
Area or non conforming arca

That the unit will comply with the Hazardous Waste Management Rules and will also
makc the non-lcachate pit for storage ot Hazardous waste and will undertake not o
disposc off the same C\CL‘D( for pll m themnw own Premises or w |lh the ;mlhm'wcd
disposal authority.




N

23 [hat the unit will submit an undertakimg that it will comply with all the specific and
general conditions as imposed in the above Consent to Estabhsh within 30 days failing
which Consent to Establish will be revoked

24 Lhatunit will obtamn ETA from MoLF, if required at any stage

29 In-case of unmit does not comply with the above conditions within the stipulated penod.
Consent to Establish will be revoked

20 Fhat umit will obtam consent to operate trom the board before the start ot product

Aoy Il}

Specihic Conditions

Other Conditions

LUt will take Consent to Operate before starting the occupation/ operation of the project. 2.
Phe uniewillinseall the project only on the premises for which unit has applied for NOC. 3. The
uamtwill install adequate acoustic enclosures/ chambers on their D.G. sets with proper stack
height as per preseribed norms to meet the presceribed standards under EP Rules, 1986. 4. Unit
will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB regarding
mechanism for Environmental management. 5. This CTE expansion SO GRANTED is subject
o the outcome of CAQNI Decision wor.t. letter No 16014/13/2021/MERD/C&D/SCN/ 11.760-
L4761 DATED 03-08-2023. 6.Unit will register on Dust control & management app and will
stall anti smog gun and will submit the proof of the same. 7. Unit will run eenerator only on
approved tuchm comphance to the direction of CAQM.

Dhiqit, signed by KULDFEP
KU _DEEP S)lsct";'l\ jned by KU
SINGH ety
Regional Officer, Gureaon North

Harvana State Pollution Control Board




